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11=10=95 - Learned counsel Mr.R.Dutta for 1
applic_:ant moves this application, None
is present for the respondents,

[} o4
.l‘l.....C....Q..Q‘0.0‘Q.JOOOSO..." e

This application is iy
form and within timé.

¢. F. of Rs. S0 ' Perused the.contents of the appl:
deposited vide- tion and the reliefs sought for, The
IPO/BD No.5. 14D g) ‘ applicant impugnes the letter No,E/UI/
hated 29.9 4§ (Rostr) dated 7-7-94 (Annexure A/6). T
: : subject matter is stepping up of his
=]/ . pay with reference to the pay of his

;5:”/’ d juniors.,

Application is admitted. Issue no'
on the respondents by registered post.

Written statement within six weeks,
| List on 24=11-95 for written statement
° and for further orders. :
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"24f{{:95l ' Learned Railway counsel Mr B.K.
' Sharma seeks for further time for
submission of written statement. Allc
* nist on 19.1.95 for written
statement and further orders.
Mex%e‘r
Pg
19.1.95 Nona in greaantt Counter has not
' : been submittca- '
' Adjﬁg;ned_ta 13,1996 for writte
‘statement and further orders.
\{\‘”' - Member
loPg B o
Andntd Laaxnst ssunonl ne. A Sanss der the
Aptinnt is poesent. Sriveen Shetanens
f._fuminnﬂ-tudblmm
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19.4.96 None §8 present for the
' respondents. Leave not of Mr.R.butta
loacnsd counssl for the applicant,
Mearing sdjocurned to 15-5+96. In the
meantime respondents may submit writte
statement with copy to the applicant,
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15=5=08 Logened oounsal MreGeus tea for the
appiicants Learncd odunssl HEebeXe Tarme
for tho responicats. :

Uipttan stataacnt has aoR subnitted,
fir.hernad Gocks £OF £409 to £1le Written
gtat nant.

bigt £or hoaring on 17eG+98. In Li0
Quantine respon.ento mey submitf sristin ste
- nante with COpy o the a i 4zent.
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Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents. .

~Written statement has not been submxtted.

. List for hearing on 7.8.96.

Liberty to the respondents to submit
written statement with copy to the counsel ‘
for the applicant. \

'l

; }
Member l
:

f

Learnad -counsel Mr.Res&utta for the
appucant'. Hr.8.5arms for Mr,b.K.Sharma,
Railvay counsel, This case has buen listed
fer hear.tng pmding edbnission of written
statenent. Mt. > e “arma informs that written
statencnt are in a stage of readincss for
submission and he aeeks ad journment for
submission of written statement.

‘List for hearing on 26=8-96.

The respondents arae directod to submit
the writton statomont before the date wit)
copy to the counsel of applicant.

e

Mr. R.Dutta for the applicant.
* Mr. B.K.Sharma has submitted leave of absenc
Written statement has not been submitted.

List for hearing on 16.9.96.

Membér
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16.9.96 Learned - couns1 ~Mr, .Dutta fo
. the applicant. | -'1‘ : il , ~,
,e \‘ | ‘
Mr S. Sarma £0 r" Ml‘ BK Sharma
- learned counsel for the‘lrespondents, 1nform
that written .statement!i is ready1 and . w1l
be submitted in about {'one week! time, H
‘ therefore prays for ‘short 1ad]ournment.
i ]
Hearing adjourned to- 3‘10 96." In
the meantime the resp<l|)ndents may submm
written statement w1th copy to the counse
1
of the apphcant. S i .
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13.10.96 Learned counsel “Mr R" Dutta | for th
w0 AT apphcant. None for the respondents. ‘ ‘
“ « \" . ) ’ l i A .
q I8 :’{ Mr Dutta is ready forhsubmlssmn. Mr |
c " &( Sarma for Mr B.K.. Sharma, howe\({‘er prays | that th
- E respondents may be given last opportumty‘ to fil
. ‘wrltten statement on 7.10: 96 and a’d]ourn the hearmg
'However, since Mr Dutta has colme readyl for h
. sub‘miss'i-en_s and hearing, he is allg wed to make h
submissions .in part. The hearmg| is adjodrned' t
) 9:10.96. In ‘the meantime the respofidents- shall subm
., , “ B |
: written statement with copy to. thile counsel\ of -tt
sl . . . [ l
N opposite party-on 7.10.96 positively. | i
Hearmg ad]ourned to 9.10.96 as part heard
. I :
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0.A. No. 2L of 1995 ‘

9.10.96 ' Learned counsel Mr. R. Dutta for ‘the
applicant. None for the respondents. However, a
common written statement for the applicarits in
0.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
224/95 to 240/95 has been submitted by the
respondents. A copy of which has been served on .

- learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejoinder. Allowed.
Mr. R.Dutta is directed to serve copy of
the rejoinder .on the respondents before the
date of hearing.

List for hearing on 20.11.1996 as part

heard.
4
Member
P3 ,
i
19«131=98 Learned counsel Mr.R.Mutta for ¢

applicant. Mre.KeChoudhury for Hr.B.K.
Sharma, learnsd Railway Counscls

List for hearing on 16-12=96 as

pact heard,
Menber
nkn i
e
18.12.96 None present. List for hearing on
13.1.1997.
Menmber

el



0.A.No.232/95
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1. . . {
/i 15.1.97 Learned counsel Mr R. Dutta for th
applicants. Leave note of Mr B.K. Sharma, learne

counsel for the respondents.

L

.. .List for hearing on 24.1.97.
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12.2. i smi
97 O.A. dismissed vide common order in

0.A. 175 of 1995.

ifii:fiz:——*“ | Copy of the order be placed in the
O.A.

Copy & 1 PPFrr”
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‘Mr R.Dutta for the applicant. Mr
K.Sharma for the reSpondents.

Judgment and order pronounced by
common order in respect of the 23 Ori-
ginal Applications. All Original Appli
cations except O.A.Nos.161/95, 235/95
238/95 are dismissed in terms of the

order.

0.A.238/95, Jadu Gopal Chakrabort
is disposed of in terms of para 8 of
the common order. '

0.A.161/95, Dulal Kanti Deb and ¢
235/95, Ajit Kumar Chakraborty, are
disposed of in terms of para 9 of the
common order. No order as to costs.

Place copy of the common order i
all the 23 O.As.

by

N\
Member



CENTRAL ADMINISTRATIVE’TRIBUNAL. GUWAHATI BENCH.

,‘  Date of order : This the 12th Day of February,1997.

Shri G.L.Sanglyine, Adminiétrative Member .
lcxiginal Application No.161V;¥ 1995.
"~ shri Dulal Kanti Deb « « o Applicant
;- VB ' | ' |
Union of India & Ors. . » « Respondents
0.A. No. 175 of 1995 : "
Shri Chitta Ranjan Paul « « « Applicant ‘
l
- Vs = i
- Union of India & Ors. . o Respondents 5
0.A.No. 209 of 1995 {
shri Manindra Lal Deb . . . Applicant 3
- Vs = ) i
Union of India & Ors. . ..« .+ . Respondents ’
0.A. No. 210 of 1995 | %
shri Ranjit Kumar Dey o o o Applicant f
- Vs = . | ” | i
Union of India & Ors. .« o Reépondents {
O.A. NOo. 211 of 1995 !
Shri Krishna Pada Paul + « « Applicant f
| - Vs - ﬁ
Union of India & COrs. « « « Respondents ﬁ

Q.A. NO. 212 of 1995
Smt Kali Rani Sarkar & Ors.

Legal heirs of late Jibon Krishna Sarkar . . .Applicants .
-Vs < :
Union of India & Srs. : | « o« « Respondents |
0.A. No. 224 of 1995
shri Manilal Roy : « o « Applicant
- Vs =
‘Union of India & Ors. ' . « . Respondents
O.A. No. 225 of 1995 |
shri pPriyotosh Naha ' e o o Applicant
- Vs =
Union of India & Ors. ) ~« « o« Respcndents

contGeceece?




O.A. No. 226 of 1995

‘shri Kalachand Saha
- Vs - i

Union of Indid & Ors.
Q.A. No. 227 of 1995

Shri Arun Kanti Das
Union of India & Orse.

O.A. NO.228 of 1995

shri Parimal Chandra Dey
- Vs - |
Union of India & COrs.

O.A. No. 229 of 1995

shri Makhanlal Bakshi
- Vs =
vnion of India & Ors.

O.2. NC. 230 cf 1995

shri Mukunda Ch. Chanda
vUnion of India & Ors.

O.A. No. 231 of 1995

shri Kartick Chandra Dey
- Vs =

Union of India & Ors.
O.A. No. 232 of 1995

shri Gopesh Chandra Dam
- Vs - '

Union of India & Ors.

0.A. No. 233 Of 1995

shri Harendra Kumar Dey
- VS8 =~
union of India & Ors.

0.h. No. 234 Of 1995

Shri Dilip Kumar Mazumdef
- Vg - , ;

Union of India & Ors. _
0.A. No. 235 of 1995

shri Ajit Kr. Chakraborty
- Vs - e

union of India & ofs.

!
N

+ « . dpplicant

Applicant

Respondents.

Applicant

Respondents

Applicant

Respcndents.

Applicant

Respondents

Applicant

Respondents.

Apblicant

Respondents.

Applicant

Respondents.

Applicant

.Respondents

'« Applicant

ReSpondénts.,
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0.A. NO. 236 Of 1995.,u' |

Shri Ramendra4xnmar Basak © "¢ . J applicant

Union of India &:',Ors.,,‘_.w N x'i;.L._thegpcgcents !
O.A. No. 237 of 1995 , _

shri Rai Mchan Roy ' ' -+ s .Applicant

: - Vs = ‘ ‘ | -

Union of India & Ors. . . « o Respondents
C.A. No. 238 of 1995 V/ _

ghri Jadhu Gopal Chakraborty. « « o Applicant

' - Vs =

Union of India & Ors. . « « Respondents
O.A- NOo 239 of 1995

Shri Rebati Mohan. Choudhury o o o Applicant

- V8 =

Union of India & Ors. | . . « Respondents.
O.A. NO. 240 of 1995

Shri Fanindra Kumar Baidya . « « Applicant

Union of India & Ors. ‘ . « o Respondents.

Shri R.Dutta, Advocate for all the applicahts.

shri B.K.Sharma, Railway Advocate for all the respondents.

CRDER

G.L.SANGLYINE.‘ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 -are disposed of by this common order for convenience.
The respondents Railways have alao submitted a common‘

written statement in respect of all these applicaticns.

2. The applicants uere either . holding the postiof-
- Fireman 'A‘ or Diesel Assistant Driver.frhavaerc subse--‘

quently prcmoted to their next prcmotional post of Shunter.

AR S 0.

N P
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L - contdesi..d




For the purpose o;_reedy reference and easier appreciation

B .28 PR ‘, "*vg

of facts the date? of’promotidh of each one of them to

§

Shunter &x EXxumay '8' are given below as.gathered from the
AreSpective applications under consideration :-

Sl.No. Name of the applicant

Date of promotion

1. Sri D.K. Deb l1.1.1986
2. * C.R.Paul 1.3.1985
3. * M.L.Deb 14.2.1985
4. " RK:iK.Dey 11.2.1984
5. " K.P.Paul 6.12.1985
6. “ J.K.Sarkar 7.6.1984
7. "  B.L.ROy 19.2.1985
8. * P. Naha 1.3.1985
9. " K. Saha 14.2.1985
10." A.K.Das 14.12.1985
11." P.C.Dey 1.6.1984
12.* M.L.Bakshi 14.2.1985
13, M.C.Chanda 13.6.1984
14." K.C.Dey 22.1.1985
15.* G.C.Dam 1.3.1985
16.* H.K.Dey 14.2.1985
17 . D.K.Mazumder 11.3,1985
18." . A.K.Chakraborty 30.1.1986
19.®" R.K.Basak 1.3.1985
20.* R.M.ROY 14.10.1985
21.* = J.G.Chakraborty 8.12.1985
22."% R.M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman °‘A‘' and

Diesel Assistant Driver are called running staff in the

Railways. The applicants belonged to these categories as the

case may be. Reétructuring of all running staff categories

were affected with effect from 1.1.1984 on proforma fixation

and the monetary benefits consequent thereto were given with

effect from 1.1.1985 but the categories of Fireman °*A' and

Diesel Assistant Driver were not restructured. These categorie:

were, however, given the benefit of Special Pay at the rate

?

. contd...bS




7 -—~—of .15/~ per month. This Special Pay was admissible to 30X -
. of the poétszth;eﬁfh\categoryQ'This SpeciaLfPay»wasigiven-in

order of,sehiofity 1n‘each category of post. The Speciél Pay

EEr o

4th Central Pangommission but the same was allowed to be
taken into account in the fixation~6f pay of Fireman °*A* and
Diesel'Assistadt Driver . The grievance of the applicant is
that many emplqyees junior to the applicants as Fireman ‘A*
or Diesel Assistant Driver were drawing higher pay than the
applicants,because of fixation of pay due to merger of the
Special Pay which was taken into'consideration while fixing
the pay of the juniors. They had made representation before
‘the competent authorities of the respondents but their repre-
sentations were.rejected cn the following grcunds :
 ;; *"If in the lower grades the junior employee
= drawn higher rate of pay than the senior
S employee due to advance increment or
- accelerated promotion etc., the stepping
o up of pay of senior employee will not
2 be applicable.”
They made further representations but no'reply was given by

the respondentss Hence this application.

4. The réépondents have defended their case stating that
the pay of Shuéiér/ggxnnxn ‘X* promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjcying
the special Pay was fixed at higher stages on promction as
. Shunter in the revised grade. Scme of the applicants got: thgtr
promotion to the post of Shunter7Zkxsm=g ‘&’ before 1.7.1985,
that is, the égié?of effect of Special Pay, and they did not
enjcy the benefii of Special Pay as Fireman ‘A' or Diesel
Assistant Driver. As a result there cannot be any question
of stepping ug. o: ‘their pay while_‘fi_xing their» pay with effe¢t

1
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from 1.1.1986 coneequent to ‘the dth Central pay Commission.
They further state th;:::£;$s plicants namely.‘Bpi&i Kanti
Deb and shri Ajit Kr. chakraborty who were promoted after
1.1.1986 the benefit of fixation of their pay after taking
ihto consideration of special pay‘of;k.ls/-per month drawn
by them had already been granted. iLearned counsel Mr R.
Dutta appearing-for the applicants submitted that the stand
cf the respondents in rejecting the prayer of the applicants

to step up their pay is not sustainable as it is not in

accordance with FR 22 € and the Notification No.pPC-IV/86/

'RSRP/I dated 19.9.1986 issued by the Ministry of Transport, .

Department of Railways(Railway Board). Mr Dutta relies on
Note 7 of Rule 7 thereunder and submitted that all conditions
laid down under this Note were fulfilled by the applicants
and as such their prayer is justified. Mr B.K.Sharma,learned
counsel for the respondents, on the other hand opposes the

contention of Mr Dutta.

5. The respondents have stased in the written statement
that all the applicants except Jadhu Gopal Chakraborty
(O.A.No.238/95). Dulal Kanti Deb (O.A.161/95) and Sri Ajit
Kr . Chakraborty (0.A.235/95) were promoted as Shunter/JAXSWEN
A* before 1.7.1985. Since this is the material date it

has to be mentioned here that the dates of promotion to
Shunter as given by the applicants K.P.Paul as 6.12.85, |
A.K.Das as 14.12.1985, R.M.ROy as 14.10.85 and J.G.Chakraborty
as 8.12.85 are not same with the dates given by the h
respondents in a sheet at Annexure V to the written state-
ment . These above mentionedAcases are specifically mentioned
because it will be relevant whether they were drawing .

Special Pay as Diesel Assistant Driver from 1.7.1985 to

SN o+ contdees T
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the alleged date of their promotion to Shunter. In Qhe

cage of\all‘othet‘applicants except the four medtioned
and

aboveé AoChakrabortY. D.K.Deb and FoKoBaidya their dates

bfipfomdtion to Shunter were before 1.7.1985. All these

 abp1icants_were not therefore enjoying Special Pay of

3.15/—1pér month as Diesel Assistant Driver/Fireman !137

: S he states that, :
Even in the case of K.P.Paul though/he was Diesel Assistant

. priver qnv147.1985 he has not stated in his applicaticn
N that helwa55drawing Sspecial Pay after 1.7.1988. Similar

- isbthe,ané‘of Shri J.G.Chakraborty. Sri A.K.Das and R.M.

Roy also have not stated that they were drawing special

pay from 1.7.85 to the dates of their promction. In the

~ case of F.KtBaidya. the question 'of drawing special pay

according to him,

cf B.15/- per month does not arise as/due to disciplinary

proceeding'he was removed from service in 1981 and was
reinstated on 23.2.1989 and given promotion as Shunter on

25.1.1989;,He has not stated in this application that he

was paid arrear of—Special Pay after reinstatement. Alsc

if the date of 26.3.1985 was the date of his prcmotion to
Shuhter as stated by the respondents in Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. . Note 7 afcresaid reads as follows:

“Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1st day of January,1986
drawn less pay in the revised scale
than his jurnior who is promoted tc the
higher post on or after the 1st day
of January, 1986, the pay of the Senior
Railway servant should be stepped up
to an amount equal to the pay as fixed
- for his junior in that higher post. The
stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to
fulfilment of the following conditions, :
namely,

contde. 8




L - ' (a) both the Junior and the senior Railway
‘ & . servants should belong to! the same
' czdre and the posts in which they have
‘been promoted should be identical in
, the same cadre,
(b) the pre-revised and revised scales of.
* : ‘ pay of the lower and higher posts in
which they are entitled to.draw pay
should be identical:; and '

(c) the ancmaly should be directly as a
result cf the application of the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other. Rule cr- order
regulating pay fixation on such promotion
in the revised scale, If-even in the
lower post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by wvirtue cf any
advance increments granted to him,
provisions of this Note need not be

invoked to step up the pay of the
senior officer."”

A

Mr Dutta submits that all the conddticns. mentioned akove

are fulfilled in his case and further that the last sentence
"if even «....e.... Officer"does not apply to the presentxcase

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment
Code Volume II :

®2018-B (F R. 22C)-Notwithstanding anything
coritained in these rules, where a railway
servant holding a post in a .substantive, .
temporary or officiating capacity is
promoted or appointed in a substantive,

- temporary or officiating capacity to
enother pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post ‘held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at

y by increasing his pay in reSpect of the
\ lower post by one increment at the stage
at which such pay has accrued.

The subject matter in theése applications is fixation of pay
‘zbf the eppldcants:in:thesgrede of - Shnnter, in view of the
fact that their .Juniors in the grade of Diesel Assistant Driver/

. ¥1reman ‘A' were drawing higher pay ‘than them on: their (jnnior)"

promotion to the post of shunter. | U

PRIy
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7.  AS 1ndicated above Mr Dutta has relied on Note 7.

of the Notification dated 19.9.1986 submitted by the

respondents With their written statement in his submission

bohe
&

though it is seen that this Notification does not find o

mentioned in any of the Original Applications under consi=-

: deration. The employees junior to the applicants in the

grade of Diesel Assistant priver/Fireman ‘A’ who drew more

pay than the applicants on promotion as Shunter are the

.following according to Annexure-V to the written statement.

Sl.No. Name : Date of promotion to Shunter
1. Sri Santosh Rn.Sarkar 16.1.86

2. " Gopal Ch. Dey 9.1.86

3. » Motilal Majumder 9.1.86

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of Rs.15/- per month which they were drawing
between 1.7.1985 and 31.12.1985 was abplished‘ﬁith effect
from 1.1.1986 but this Special Pay was taken intc considera=
tion for the purpose of fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th pay Commission. Consequently on their promotion as
sShunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly

fixed. According to para 5 and § of the written statement

of the respondents and Annexure-V thereto all the applicants

except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

Deb (0.A.161/95) and Ajit Kr. Chakraborty (0-R.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of k. 15/-per month which came into
effect from 1.7.1985 in the scale of pay of Diesel Assistant

Driver/riremen-‘a'. No rejoinder has been submitted by any

“contd...10
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of the.applicants to these statements made by the respondents

o

and they have notébéén’ébﬁght to be controverted. It may also

be mentioned here that although one common written statement

has been submitted by the respondents in :eSpécﬁ of the 23
applicants. ihe learned counsel fcr the applicaﬁts.has chosen
to proceed for hearing on the basis of this common written
statement in respect of ali tﬁe applications. Therefore, these
statements of the respondents are taken to be co;rect. It ié

“the contention of the respondents that steppingﬁup of pay is
permissible only when two persons are in the sa@e grade, same
pay scale and the anomaly arises in the same pa& scale. It -

is seen from the facts stated above that the case of the 20

applicants who were promoted to Shunter before 1.7.1985 is

¢
A

: €SEnn£e;ioh'31}iZ.1985.'It,appeafs that he was nbtlallowéd

not the same with that‘of the juniors. It is evident that
the senior employees, namely the applicants, had not draun
the same pay as the juniors in the scale of payiofrniesel
VAssistant Driver/Fireman °‘A° as‘the applicants %ere promcted
before 1.7.1985 to Shunter and did nct draw the Special Pay.
of &s.15/-per month. These 20‘apblicants were not also in the
same cadre of Diesel Assistant briver/Fireman 'A' as the
juniors as c¢n and after 1.7.1985. In view of these facts there
cannct be any anomaly in fixation cf their pay in the scale
of pay iﬂ—%he-scale_chpﬁg'of'Shunter withvreference to the
pay of the juniors who were promoted after 1.1.1986 to
Sﬁunter and who stand in a différent focting. In the light
of the above the 20 applicants cannot succeed in their |
respective applications now under considerationﬁ

8. In the case of Jadu Gopal Chakraborty (0.A.238/95)
“the respondents have stated in the written statement that he
drew the Special Pay of K.15/-per month with effect from

1.7.1985 to 30.12.1985 as he was promoted to thé post of

i

\
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higher fixation‘éf.pay'béCauSe he was promoted to Shunter on.

31.12.1985. Note §7 aféfegaid permits steppihg ﬁp of pay of

a senior employee prbméted before 1.1.1986_withurefetence to -
the}pay of a junior promoted on or after 1.1.;986 in the |
higher post subject to fuifilment cf the conditions laid

down thefeunder. In view of this fact aﬁd the fact ‘that

Shri Chakraborty was drawing Special Pay‘of #s.15/-per month
till 30.12.1985, that is one day before 'his promotion, I

consider that it will be fair tc direct the respondents to

‘re-consider his case with reference to the facts of his

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and they should do

so on merit. They shall issue a final order within 3 months

from the date cf receipt of this crder by respondent No.3,

the Chief Personnel Cfficer, N.F.Railway, Maligacn, Guwahati.

The application is disposed of éccordingly.

9. In the case of Dulal Kanti Deb (C.A.161/95) and

Ajit Xr .Chakrabcrty (0.A.235/95) the respondents have submitted
that these 2 applicants were promoted after 1.1;1986 and

their bay in the revised scale had since been refixed by

taking intc account Special Pay of R.15/-. Mr Dutta submits
that the applicants had not acﬁually received benefit of

the refixaiion. The respondents are therefore directed to

pay these 2 applicants their dues as a result of refixaticn

" of their pay within 3 months from the date of receipt of

copy of this order by respondent No.3 if they had not already
been paid. The O.A.NOs.161/95 & 235/95 are disposed of
aécordingly.

10. The Original Applications of other applicants e#clu-

ding O.A.Nos.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.

,.__;M L N T
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GUWAHATI BENCH 3 G VIAH]‘{[‘I:»@‘; 3

(An application U/S 19 of the A.T.Act)

Or iginal Application No. 9\3 2’/013 1995. '

et

Shri G. C. Dam.

- Versus .=

Union of India & Others,

INDEX

Applicant.

L1

Respondents,

Sl.No.

: 8;

dated 28,07.94 to the Chief
Oper ating Manager, N.F.

‘ Rallway,Malygaon Guwahati=11

-Particulars, Annexure No. Page.
1 . Applic at iOI’l 'R
2. Railway Board's letter No.

PC/I1I1/84/UPG/19 dt. 25.6,.85 A/1, 9 to 13.
3.,  Chart showing the date of
: Promotion, pay etc, of the

Applicant and his junicrs. A/2. .34,
4, RailWay Board's letter No.

60/PP"’1 dto 19@030666 A/3o 150
S5 Applicant‘s representation _
- dated 09.05.93 A/4, 16,
6. Senioi Divisional Personnel

Officer's, D.C., letter No.

E/UL/1/LM(Restr,) dt. 8,11,93, A/5. 17,
7. Divisional Railway Manager(P)'s : '

letter No, E/41/1/LM(Restr.) A/6. 18,

Applicant's representation. | ‘

. a/7. 19 to 20,
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;#?i*‘, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

o ool

GUWAHATI BENCH ¢ GUWAHATI

(An agpplication under Section 19 of the Administr a-
tive Tribunal Act 1985.)

Original Application No._ of 1995,
Shr i Gopesh Chandra_Da@, Son of Late

D. C. Dom, residing in Railway rs,

No, L/399/B, Lumding, P.0. Lumding

District - Nowgaon(Assam),Pin -~ 782447,

cose Applicant.”
- Versus -

1. ~Union of India represented by the
General Manager, N.F..Railway,

Méligaon, Guwahati - 781011,

. 24 Chief Operating Manager, N.F,

Railway, Maligaon, Guwahati - 781011.

3. Chief Personnel Officer, N.F. Railway,
Maligaon, Guwahati ;_781011,

4. Divisional Railway Manager, N.F.
Railway, Lumding -~ 782447,

5.'t Senior’Divisionalipersonnel Of ficer,

N.F, Railway, Lumding - 782447(Assam)
e+ ++ Respondent,

1. Subject matter of the Appiication, Stepping up
\r—/‘ N '

of pay of the applicant.
‘ Cont eee P/2.
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2 Jurisdiction of the Tribunal :-

The applicant declares that the subject
matter is within the jurisdiction of the Hon'ble

Tr.ibunal .

3. Limitation -

The applicant submits that application

is within the périéd of limitation,

4, Facts of the Case -

4,1, | " That, the applicant is a citizen of,
India and is entitled to rights and previledges availe

“able to citizen of India.

4.2, " That, the appiiéant was appointed on
25,10,64 as Engine Cleaner in the Mechanical Department
®3 of N.F. Railway and was posted at Lumding Loco Shed.
Thét, he was prbmoted to the post of Diesel Assistant
Driver (in short DAD) on 7.10. 83 in Sclae RSe 290-360/;

On 01.03 85 the applicant was promoted as Shunter in
Scale Bs, 290-400/—. on 17.04.88 the applicant was pro-
moted to the post of Goods Driver in Scale Rse 1350-2200/-
The appllcant is wﬁrklng Loco InSpector in Scale

Rse 2000-3200/-.,

4,3, That,-£he!%ailway Board, vide letter-
No. PC/II1/84/UPG/19 dtd. 25.6.85 issued Orders for
Cadre review and restructuring of g Group 'C’' and

.Group 'D' staff. In respect of Fireman 'A' and DAD

Cont ... P/3.
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the special pay @ fs. 15/= per month to the extant

of 30% of t'he post in each category was sé'anctioned

with effect from 1.7,85, After introduction of the

revised Scale of pay with effect from 1.1,86 the

element of special pay was to be taken into account

in the fixation of pay of Fireman and DAD. The above

benefit of arrears were made to the concerned staff

vide Bill No, 450—17R/No. 1166 dated 14,6,93,

4.4,

. A copy éf the Railway Board's
‘letter No. PC/III/84/UPG/19
'dtd. 25,.6.85(re1evant portion)
" is annexed herewith as

" ANNEXURE - 3/1,

That, Shri N.B. Chakraborty, Shri Moti

Mazumder, Shri Gopal Dey-II, Shri Santosh Sarkar, Shri -

J. Uddin, Shri P.K. Goswami, Shri B.D., Roy, Shri K.C.

Roy, who érgé juniors to the applicant as DAD,

4,5,

That Shr1 J. Udd:m, Shri B.D. Roy, Shri

P.K. Goswam1 and Shr1 K.C. Roy who are Jum.or to the

~applicant at the DAD and were drawmg pay of fs. 302/-

in 1983 when the applicant pé;y as DAD was also Rs. 302/- |

But due ‘to
were fixed

benefit of

margexr of special pay of the above juniors
at higher stage after they were given the

special pay and its marger.

A copy of Compar ative Chart
Showing the pay etc. of the
applicant and his juniors is

- annexed herewith as ANNEXURE~ A/2

Cotit 4. P/4o
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4.6. | That, n the year 1966, Railway

Board under letter No. PC/60/PP~1 dt. 19,03,66, com-
municated sanction of the President that when a Rail-
way servant promoted Or appointed to a Higher post on
or after 1.4 61 draw a lower rate of pay in that post
than another Rallway servant junior to him in the
lower grade and promated or appointed subsequently to
another idebtical post, the pay of the senior employee
in the higher post should be ‘stepped up to a figure
equal to the pay as fixed for the junior employee in
that higher post from the date of promotion or appeint-

ment of the junior employee, °

An extract letter as publi~
. shed in the Railway Establi-
sShment Manual Law and Prac-

tiee by Shri M.i. Jand,
ASSistant PfofeSSor, Railway
Staff Training College, |

Barbda, is annexed herewith

as ANNEXURE - A/3,

4.7, ' ~ That, as them pay of the juniors of the
gpplicant were higher than that of the gpplicant, the

epplicant represented to the Divisional‘Railway Manager
on 9.6.93 for stepping up of his pay to the stage where

his juniors pay have been fixed on being promoted as-

Shunters. and Privers,

A copy of the said X epresent-
ation is annexed herewith as

ANNEXURE - A/4,

Cont ... P/5,

-
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4.8, K ‘That, the Senior Divisional Per sonnel
Of ficer, N,F, i&ailway, Lumding (Respdt, No,5) made a
proposal for steppingluP df the pay of the Seniar
employee includiné the applicant and submitted the

same to the Accounts Branch for votting but the

Account Branch returned the propqsal suggesting sub- '

mission of EEEE papers to the -Chief Personnel Officer,
N.F. Railway, Maligaon for éiarificatior_x. Accordinly,
Senior Divisional Personnel Officer, VN,F. Railway,
Lumdirxg“_, sought the clér ification the Chief _PerSOnneL
O%ficer, N.F. Railway, Maligaon(Respdt, No,3) vide

D.O. letter No, E/UL/1/LM(Restr.) dt. 08.11.93.

A copy of the said letter No,
| B/UL/1/LM(Restr,) &t,8.11,93
is annexed herewith as

ANNEXURE = A/5,

4,9, S That, the Divisionai Railway Manager,. |
N.F. Railway, Lumding, vidé lett;ér No. E/41/1/LM(Restr,)
dtd, 7.7.94 ipformed Shriv C.R, Paul and others who made
representations fo;: stepping -up that a refererce was
made to Head quarter for tcl.ar ification and the General
Manager (), N.F. Railway, Maihiga'o'n‘ has passed the.

following Orders s

"If in the lower grade the.

. junior employee dr aws higher
rate of pay than the Senior
employee, due to advance in=
Crement of acceler ated promo-
tion etc. ‘the stepping up of
pay of the Senior employee
will not be applicable,®

A copy of the letter No.E/41/1/
LM(Restr.) dt. 7.7.94 is annexed

herewith as ANNEXURE - A/6,

Cont [ ) P/6.



4,10, ' That; as the clarification-given by
the Gene'ral- Manager(P), N.F. Railway, Maligaon was not

on correct ap;}reciatiox‘l of facts and the orders of

the President, the spplicant made a representation to

the Chief Operating. Manager (P), N.F. Railway, Maligaon
on 28,07.§4l£ck: r’e,-'examination of the spplicant's case
in its proper perpespéction and to set right the in-
justice done to the'applicant. But nc; teply has been

recéived by the gplicant as yet, / . °

A copy of the repcesentation
dated 28.07.94 is annexed

herewith as ANNEXURE - A/7,

S Ground for Relisf s

-

»

=y That; as the pay of the gplicant's

juniors were fixed at a higher st'ag;e'than that of the
agpplicant as a measuré §£ restruétuting benefit, the
gpplicant is entitled to ‘the bene‘f‘it of Sthn'ing up rule
and to be fixed at the stage where his juniors have been
ixea at the applicanc and hls juniors belony to same
Oadre and the pay of thad juniors were fixed at a,rughe'r =K
8tage not as a reéult of agceler gg';ed_mpromtion or advance
increment but due to special pay é;r_anted to the DADs for
cadre restructuring; . .
5.2, That, the applicent is being paid less
Balary due to refusal, of the res;:opyd’ents‘s to stepp-up
his pay as per the Order of the ?x-gsider;ta

Tt
7

+ Cont se e 9/7.
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6, Details.of the remedies exhausted -

. That, the appllcant has represented to

ReSpondent No., 2 and 4, the Chief Operating Manager (P),

N F Rallway, Mallgaon and D1V1sional Rallway Manager,

N.F, Rallway, Lumdlng, for stepplng up- of his pay.

7 - , -That, the applicant declares that he
has not‘previoﬁsly filed any applicatioh, Writ'Petition_
or Suit in resPect of the subject matter of this appli-
cation in any other Court or Bench of the Tribunal nor

any such appllcatlon, ert and SUlt is pending before

any of them,

8, Relief Sought :=-

On the facts and circumstances submitted

above the applicant humbly prays for i=.

Issue of a direction to the respondent

for refixation of his pay on the basis
- of stepping up rule at the’stage his

juniors have been fixed and to.pay

the arrears with interest.

9. Partdculars of application fees ;-

-~

Indlan Postal Order No. 5/4797
for Rs. 50/-(Rupees fifty) only

enclosed.

Cont ... P/8
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: VERIFICATION :

I, Shri deesh'Chandra Dgm, Son oi Late
D.C. D&m, agyed ébout 51 years residing in Rly. Rrs,
No. L/399/B, HRLF Rly. Colony, Lumdiﬁg,.P.O.Lumding,
Distr ict - Nowgaon,A$sam, Pin - 782447 do hereby
ver ify that the contents of para 4, 6; 7& 9 are
frue to my kﬁdwledge and belief and the rests are
y submission before this Hon'ble Trlbunsl ang I

have .not supressed any material facts. A

Qw&@@aw

Slgnature of the Applicant.

Dated

‘Place $ Lumding.

P 9.0.0.0.9.0.4
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1

Subijodts Cadro-Roview and Rostructuring of

Group 'C! and 'D° Staff./ . : i

& | 'No.PCITE/84/UPG/19, dated 26-6.1985,
.- v M -1 H ) ‘ . 13
) ' i . . . .

O T IR

N Rcstrucltm‘ing of cortain Group *C*® & D!
cadrog have becn undor considoration in consultulion
with tho .Staff in the Comittos of Tho Departirantal

Council of the JCM(Railways) for somatimo, Tlo

Ministry .of Railvays have declded with tho ‘approval
of 'thg Prosident to restructura cortain categorics
of Group 'Ct & 'D! as doteiled -in tho Annoxure
onclosed, . PR )

. 2, Yhile implementing theso orders
spocific instructions given in the footnoto under
tﬁe different catogories should be ptrictly and
carefully adhored to. . Lo

IJ'! x Do ‘e .

|

d . P H : l.. f .‘1: ' . . )
'3, For.the purposd of rostructuring the

. cadro strongth &s on 1-1-1982 will pe taken into

acaount énd‘wj.].l; include Rost 7(%11!01‘_’ ‘and Loavo
| A Per 1 S ) '
| 7 4.1 The staff sol@cted and postod against
thq hdditional highor greds posts as a result of
rostructuring will have their pay fixed under Rule
2018-B(FR=22-C)-RII ¥,0,fo1e1-198% pn proforma basis
with current payments WoOofole1n1985, Tho bonofit of

" fization (will- bel dpplicabld toithe fahain/resultant VNN

uh%ofmi@;se frop restructuring, !

i Y42 The ggsts of ’!Shuni:mg Privers scald
fso 330560/~ Will filled from Shunters grado ‘
Rse §90~200/~ on tho ‘bagis or }sehiorx;ty-cum»suitability,
Tha posts of Driver CGrade iC! scale Bs6330-560 will

howover, 'be £iliod as per oxtant orderg for pronotion

- of !Shunters to Driver Grade 'Cl, Fixation of pay of

Shunters grade &,290-400/- appointed as Shunting

. Driver Grade Rse330-560/- will bs regulated under

20184 R-1I (FR-22C), Shunting Drivers grad 330550/

.appointed ag Driver (Gt 3cale Rs.330-560 will have thoir

pay f1xed undar; Rule 2017(a)(ii)-RII(FR-22(a)(i1)).
U S ! I e T 4 -

?'1_5.! 4,3 The| benefit of rctrospective fixation
fromil.1-1984 ‘curraont payment from 1-1.1985 will
not bo applicable to such of thogs omployecs who are
promotod against vacanclios existing on tho dato of
rogtructuring, They will bo grantod bonefits only from
tho ;}e}te of promotion as per normel ruloSe

e | |
h’)@) - , ‘ | | .Contd,;/-—

N

“ R. Dutia, (Ad ;-
Qaligaon, Auwanati-761011,
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To

The Divl., Railway Managar(p),
N, P, Railway,Lumding,

Bubte Stepping up of Pay.
Wt SR mEe (AR

¥ith due respect I reg to suéhu. a8 fow lines
for your imfornmetion & necessary ion pleawse, -

That gir, T have bean working ss Goods Driver
from o!o? 16’. ??o see s81d my bagic pay 18 nov k., 13‘@/-.
But in your Femorandum k od/il/l/&.ﬁ(kmtwaﬁuﬂm)
of 15.10,92 1t is seen thot the pay of B/sri G.Co Doy, 12
Jetuddin, K.C.Roy, M.L.Ma2jumder, H.D.Chlknborty &
S.Re8arkar, is now higher than me \.hough they are
Junior to ma, i
|

Therefore, you are reoquesnted to please look
into this and arrange to stepping Fy pay on the
pey of my juniors are higher than Te at the earliest

and thus oblige thereby,
by

with regards, , , !
o
!
. Yours faithfully,
Deted,luwding ‘ i (-ra\/;{’\ G\ J@J,wn/
The ?ﬂ~9030 ~... 1993 : ; ! &j’j "V@ﬂ/@) LM\/’
| I
L}/Dr-.")a ) |
L& .
o~ D :
l
. |
MU
Q_/’Q/
m-ﬂy
. Datty, (Adoc o
Malipann, GU ¥ SEUREDS |
T
Gri ¥, 0, Chaktraborly,

CRY aden/ il lgnoen | . ;!.,

! .
&



E on atnstetdeiniintatib A M
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¥ ﬁ:““ — T Reanis Als
- AN 3 90\
HORTUBALT FAUHUIFU RALLWAY,
'. : C@EYICR KF TRE
A nua /7 | | ou R M?)/wmzm
qumnu S | a
De Qrtros-B3 1/ 1/ LA Rost o ). o 'a'cigﬂ/w@aa

Deoy Fhri Chakrabdrty, , ; | %

tubi= Stopping up ol u_s»&.aum; Em.

In tornp of Rlys Toerd's 1at*ni Hoﬂ““wEII/Bé/UPG/IS
dated 26-6-86 and 13085 clrcalatod upder CRY/MLG' s lettor
No.fxsod//“/ithV DATLD xksxg 10=7-088 hnd 29«00«08 cxcert the
catagories of Flroeman 1A' and DAD all bthaﬁ vunning égorias
were re-obtruotured wo ¢, fo  lo e 4 on pxofgrwa fixatlion A4
wo o £y L L B5 with monetary benefit, The c@ﬁarorios of Fireman
’A* and DAD, vhich ware not re-gtructuredy were hovever given
the benaldt of wpuclnl pny 9 fng IO/ pems to the oxtent of
30k of poste In each category and accordingly, sple pay wns
bapcfionbd in favour of thoe n(nioxNOJt persons 1n each untegorys
Wit! the introduotion of raviaeé ACRLG W 85 £ 1.1986
(4th P.C,)y the olement of sple pny Rme 1B/=vad Aoné awny but
Xhe pamg wng nllovwed to bo taken Into account in the fixation
of pay.of Fireman’ "and NAD In Ygrms of Rly, Bonrd'a lotter Vo
PC*IV/UG/'\‘)‘H’/JL Ate L8, 84 rreocived under QM(P)/NLO's No,
E/“Oﬁ/lll/4¢(H)(~ datan Hé/livle Thisg axeroloe croated nnoma=
liou whureby the pay of shuntor  jfromoted jirlor to lo LUA
‘was Tived atl lover stnges whersap the pay df those onjoying
the ple pay was Llxed ot higtor c rgce on pwvwo?ton aa

l

| shuntur in the revlned grnﬂes. } ‘ ;.

\ ; ‘ i
Conpaquant on the abovey nov tho sdnlor peraons

drawing lover pay than thetr Junlors have elalmed stepping
up of thelri pay to the extsnt of thelr Juniors A proposal
for atapping up of the pay of senlor peronng was sent to
Acoounts for vetting but Acocunts has r@furn@d the proposal
.about with foLloving obae:vu*&onnt

" Tt 1y geen from thy enng Wleélﬂl/LN(RGa?r )
at PP=4 that Junler goode dclvoes ‘are Araving
more pay than their gonfors on eogcunt of 9ixing
of pay after taklng speolal pay o Res 16/
into nccounte Co
In similar cager N1y, ﬂﬁa'ﬁ-ﬁ@diﬁiOﬂ hne beon
: ~ obtalined. lut 1t neen thnt Nds 's decision vnrien
according to merit of individual cnsen, Tence the
enpe may kindly ha referred to CPQO/Y, r.Rly./bnlignon
for obtaining ﬂ)ﬂtx’icn$101 frem’ Rlys Doarde "
i :f _ .

In view nl tha Al v st n rm“mntei thnt nocezanry
clarificntion mey plunapg bt C o, "Mc Ltad for the purposs at
an enrly Aate pince Ehi's inhxu ianmout lkkﬁx/ to be ralsged in
the 1”14 alsoe - :

A :
This way please to t-anted ac'urgeant by communlesting
- garly doclsion, 2 '

. With ropurdsy e

i /b;a - Yours sinoorely,
o Allaloe
T | Q__/Q/ﬂ’ Marug )
_ ‘ JQQG;;”b/

Sed vy Chaltraborty, ; & Burs,
CPO/ advin/ it ignon, o mﬁuv NI;‘ ; {:‘fdﬂ i, e

Lo [ P S e o l‘ »5 .
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' Pio, u/uifI/izi(Resta, ) Diwii b ;;’Tf}l-rtvc.g? 3y
»~ - ’ i '
- | . .
o _ . Lumding,dd: 2/7/9%
FESriChitis Ranjan 2oul, o ; ' r ‘
Goods Driver/Lucding and Cthors I ¢ l
. N ] i
(Throuwgh I&/Lumding) .| . | I
| I 1 |' '
Subi~ Stemping up oF nay b ||: :
: 4 o b
o _ : Lo | o
lief5- Your letter dtd: 075/, Lo
TEERRIEEE A i»ﬂg
: f S .
. . ) R '
. In roference to your letter guoted above,
-~ this is|to inform you that in connection #ith
the aboye subject a réference! has been Raie to
KQ for ¢larification and Gi(P)/MLC vide his
letter No.i/=3/II1/59 (M) loose, dtd: 3/6/9%4 has
nassed theoxiers & follou:s:.-.; .- r
n If in the lower gales the junior
) ernloyee dravs 'higher rate of nay
then the senior emloyee, due o
N fivence Lnerexent or accelerated
' - promotion ete., the stephing of
. ' pay of senicr e.{npiloyee +%11 not be
~ S wonlicdles . y
Riat .'.v ‘ : ' '-' ) . ) {
' - e e 18, N, Roy ks
- - P OIL
for Divil, Rly,Maneger (P),
., R.,F,Rly, Luding .
. P “ : . ‘ " ' ; ° s
- - ' '
TK/77 04y N ! S
} - ., . l ~
l ! - 4 Telates - E! N

wa. o (i vocate))
i AL LTV (L T
B -

1

s Ao

s Arr ey mrm.




T | Le)
s . - . : ] . o i!. I ;
el v 0
M - e

5&@ Chief Operating Mgnoger (p), . o E{ nx f4767’\£\
B | -

1‘l€ . .]
- - -FyRailﬁex/ Mhligaop, o #J . 'd
|

i

i i .
{

~ . ; : ‘:gh
: .(Thgb:- Propér channel) '
st o R RN
L fubs~ Wrong interpretgtionfénd;.mnlementation

Eo - of Hly,Bi's ordere- deprivation ana
ST harﬁshipfarising'thereofég: '

- Pl GM(P)/MLG s clorification ivide his To.,
\ E/283/111/59(M)Loose date $03/6/9%
comuuhicnted under DRM/(&?/LMG'S Ho JE/UL/
Q? ﬁ _ ) °

g 1/LM(Restr) ataz op)
b R RS L
- n RN :

o Respeqtfully, Tibeg to submit the following
factusl positions wich.appears to have not b&en taken
into congideration while clarifiedtions os sough for
by “the Sr.DPO/ILumding vide bils.D.0. letter Fo.E/%1/1/LM
(Restr)dtd:8/11/93 had ‘been ¢xtended by GM(P)/MLG vide
bis letter under reference, . L j veoo

| . ' S S L
That Sir, while ihe Sr.BP0 vide his D.O. letter
mentioned above hag correctly explainad ithe Background
of the cage, the emphasis had wrongly beéén l-id on

'Stepping up of pay of seniors 0 . the level of the
Juniors drewing highgr pay ! dnsteod of bn removing the
anomalies in pey arising out of wrong interpretetion ~nd
implementation by the DRM(E)/LQQroffthciﬁd's orders
£ regarding grant or Spl. pay to. sénjormpst Firemantat/
DAD as mentioned in Parp.I of the aforegnia 0.0, letter
Of Sro DPQ%Lumdingo . g : e i

Ry

- i
i el by e

That §ir, even 12, +he mptter!is Eonsid@red 8s a
cese of ! Stepping up ' in the light of the clarifiention
. glven by the GM(P)/MLG,;it may Ee sointed out, that I am
"1 : being peid lower pay not. beceuse my juniors enjoying
- higher pay kag been granted (i)advance increment or
) accelerateqd promoticnggut simply because y Junior

coleagues like S/Shri. , AKX wEsQEY
N\ R=" S ROX |

: /
BT lfi N
: ; . y grented with the gnecinl pay of Pse15/=
v " Pela which yhen considered at' thg time ofiifixotion of
- RSRP'86 geale of pay wef, 01/01/86 raised ithelr pay to
- nigher stoge then me inspite of myself beilg . senior to
. above named and alsg having teen iprorvoted.) t3 higher grade
sarlier to thege junior;coleaguesq Bod the epl, pay been
Gragted to the seniormost only as desired:by the Rly,
Boord, the -anomaly apa consequsttial deprivation being
suffered by me woulg notjhavefarggen st all,
| ; t !i

1 . Contd..d-/




: v , oo
| V - @) [ Af7Crke

Ibat Sir another sepect of the; wrong inte mpretstion
and implementatior of the Bd's orders ir-regrrd to the gront
‘of 8Spl.pey in question cs induldged in by the DR(P)/Lumding
need also to be clearly pointed out which is oe under:.

rarrr € RSELTL v

~

- That,come of the senior incumbente including myself

has been declored promoted on snd from 12/3/85 ( Ref.SL.lb.
=20bof zeniority 1ist for sbunter/B, circulated

under DRH(P)/LNG's No E/235/1/LM dtds 25.5.86 chowing the
position os on 1.4.85. ) while the restructuring benefit to loco
Ruoning staif other than F/mon-A & DADs oe well as Sneeirl pay
to 30% seniormost smong the F/mon-A & DADs hod been granted
wefo 1.1.8% with financiol benefit wef. 7.1.85. Bat inspite
of Woving been in the Grode of Y/uan' *A'/ DAD an to \ B3-S

- (the preceeding doy of my promotion to the Grade of Shunter/T,
I wos not ownrded with the beneflit of Snl. poy ond ol though I
bod been senior in the Grrde of F/mgned /DAD to the junior
colleagues as cbove mentioned. Haod the benefit of Snl., poy
been awarded to me o hod been due. as wer Nonrrd's orders my
pay o promotion as well os ot ibe time of fixotion of poy.
from 1.1.86 in terms of kth CPC award, would bave been much
higker than what I kednotually beed pald with, L¢3

Under the abtove circunstonces I would humbly nray for
your kind iftervention, 2 thorough re«excninotion of my cace
in Lt's true perspective ang seteright the wrong done to re
causing immense financisl deprivatfon ongd congequential
hardship. And for guch an zet of your kindrese Y sholl feel
much obliged. ) :

-y
-

.
I would nlso 1ike to mentioned here that unless ny ntove
Justified prayer recelves your favourstle counsiderition nnd
remedisl aotion within a, restonedble tine of 3 months at the
mosdy, 1 will be left with no other ialternative but to seek
Justice turough the Judieciary, I, however, hope that you
vould not sush me to such s circumstantirl compulsion,.

With best regardé,‘éA fiﬁpﬁ {
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[**+ Porp.6 of Board's circular 51 ; You gi’aitnfully'

: 6.2C IIT /B4/UPG/19 Atd: |

- 25/6/85 resds ag undert. . |

" The restructuring ordere .
visualise grant of sseclel |
pay to eertsin categgries., !

The gront of Splupoy will ; i © |
be sffect from 1.7.85 only.” ..




